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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 179/2024 /EZ
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Altaf Ansari
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA
ORIGINAL APPLICATION NO. 179/2024/EZ

In The Matter of:
Altaf Ansari
... Applicant
Versus
State of West Bengal & Ors.

. Respondents

AN A
~_ofwe®
COUNTER"A’F‘F’IDAVIT ON BEHALF OF THE RESPONDENT NUMBER

08, M/S SAHANI METALLIC ENTERPRISE.

I, Sri Birbal Sahani, aged about 39 years, by faith-Hindu, by
occupation-business and presently residing at Tamlabasti, Durgapur
Alloy Steel Project, Bardhman, Pin: 713208, do hereby solemnly affirm

and declare as follows:-

1. That, I am one of the Proprietor of M/s Sahani Metallic

Enterprise and I am duly authorised to sign and affirm this affidavit.

2. That I have been aware of the present proceedings from the
inspection carried out by the Committee constituted by the Hon’ble

Tribunal.

3. That vide Solemn Order dated 04.12.2024 I have been impleade
as respondent number 06 in this instant original application and have

entered appearance through my learned advocate.

4. That on the last date i.e on 04.12.2024 the Hon’ble Tribunal
had granted time to all the respondents for filing the counter

affidavits.



3. That in compliance to the Solemn Order this counter affidavit is

being filed.

6. That as alleged in the letter petition there is no stone crusher
plant rather the units located in the area including that of the
deponent are recycling units which use wastage steel and iron slag

and is not a stone crushing unit as alleged.

7. That the unit of the deponent is mainly engaged in the recycling

process rather manufacturing.

8. That in fact the last produce of the unit is Fly ash is used for

manufacturing of bricks and hence the aspect of pollution is

minimised.
9. That the unit possess the following documents for running its
activities:
(i) Deed of Conveyance
e :‘K‘ ‘ A Q
y . o 29~ [' A
(iij  Professional Tax Registration / "WT‘"&
Ciry Rivil Court

(ii) MSME Registration ”ma
(iv) Trade License
(v)  GST Registration

(vij  NOC from Madanpur Gram Panchayat

Photocopies of all the documents as above referred to are

collectively annexed herewith and marked with the letter ‘R-1’.



10.  That the deponent also states that he has also made green belt
around his unit and photographs to the said effect have been annexed

herewith and marked as annexure ‘R-2’.

11.  That in the Joint Committee there are certain recommendations
which the units are required to comply énd this deponent states that
his unit will comply with the same and already green belt has been
completed and with regard to the other recommendations the same
will also be complied and this deponent seeks some time to file the

same.

12.  That this deponent has high regard to the order of this Hon’ble
Tribunal and will comply with the same as is directed and it is
respectfully prayed that Hon’ble Tribunal may pass such order /orders

as it deems fit and proper in the interest of justice.

Identified by me Deponent

Ko b B

Advocate

Solemaly Affirmea and
Declared before me U/S,139
CPG, (C)~

B Tl

Notar

Sumitra Bhattackaryys
Nota:y ot of W.B.
Regd. ivu. 065 of 2022
City Civil Ceourt. Calcute

'O FEB a5



VERIFICATION s A5

R

I, the deponent within named state that this affldawt is Ver1fled P

February, 2025 and say that the contents of thlS affidavit madé ,II’L.

/..

paragraph nos. 1 is true to my knowledge and those made\ﬁﬁ,"!

paragraphs no. 2 to 10, are true to my information dqnve_g:l/
records and rest are my respectful submission before this Hon’ble

Tribunal.

Identified by me Deponent

Advocate
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THIS DEED oF SALE IS MADE By -

f8m 713338, Police Station Andal, Sub Division and Additionaj
fstry Office, Asansal, District Paschim Bardhaman, hereinafter jointty

called and referred to as the SELLERS f;zhich expression shall uniess been excluded
by or repugnant to the context or the meaning, shall always |

Successors and legal representatives) of the ONE PART.

x

District Sub Reg

nclude their heirs, assigns,

The aforesaid SELLER No. 3 s fepresented in this deed by his nominated
and constituted Attormey - (1) SRI. BARUN MONDAL (PAN No. CXGPM 8363 R) son of

Basudeb Mondal and (2) SRI_GOPI RANJAN GHANTY (PAN No. AMLPG 8261 g
son of Joyram Ghantyl CitizenS of india, by }iaxth Hindu, by CCCupation %usin&ss.
resident of Paishbdn, Baktamagar, Andal, Post Andal 713321, Police Station Andal,
District Paschim Ba"f‘ifﬁaman. bywme of a Deed of General Power of Attorney which
stands registered as Being or Deed No. 1-230101730 for the year 2022 of the Office
of the D.S.R., Paschim Bardhaman, ;

IN FAVOUR OF
SRI. BIRBAL SAHANI (PAN No. CLOPS 3399 B) son of Babulal Sahani, Citizen of India,
s —— e

by faith Hindu, by occupation Business, résident of Tamia Basti, Durgapur Alloy Steel
Project, Durgapur, Post Durgapur ?1320&, Police Station %@Eﬁ E}istrict‘ Paschim

Bardhaman, hereinafter called and rafe;;e-d to as the E&E@Mﬁkﬂ M&ch expression

y £ x

unless exchided by or repugnant or inconsistent to 2hgmt’ex1\orrqea ‘ }hall always

: [ N4y gt VO
include his heirs, assigns, successors and legal representalives) igfﬁ‘@ 0
o RSN

W\
bt 0




' Raghab Hazra and his name duly stands recorded in the L R. Record of

7

(Twenty) decimals
Nos. 563 and 703

District Paschim
ELLER Nos, 1 and 2 - Sy, Ranjan Ku
rue of purchased from its lawfy)

barish Hazra of Kajora Gram, And
consideration thereof vide a Deed of Sale whic

o ‘ “ 3
EHEEEA@ the lands, Mmeasuring in total an area of 20
Situated upon R ¢ 1

. Polica Station Andal,
to the above named S

Burnwal and'Sri. Rajip Mondal by vi
Ambarish Hazra aliag Tanam

Bardhamang belongs

owner, namely,

its lawful owners, namely,
ra of Kajora Gram, Andal for valuable consideration
stands registered as Being or Deed No. 3915 for the
Sub Registrar, Raniganj.

AND WHEREAS further the lands, me
decimals situated uponR. S,

Police Station Andal,  Distri

Dhrubdas Hazra and Ambarish Haz
thereof vide a Deed of Sale which
year 2022 of the Additional District

asuring in total an area of 30 (Thirty)
and L. R. Plot No. 761 within Mouza Babuisole, J. L. No. 48,

ct Paschim Barﬁhaman. originally belonged to one Ram

Rights under
L. R. Khatian No. 665 of the said mouza.

AND WHEREAS aforesaid Ram Raghab Hazra subsequently died intestate
leaving behind him his son, namely, Asim Kumar Hazra (the Selier No. 3), as his only

legal heir and-successor to inherit the aforesaid landed property, more fully mentioned in -

schedule below, in accordance to Hindu Succession Act, 1956.

AND WHEREAS after their such acquisition, irsﬁgbg»a-femsaid manner, above
named, SELLERS are absolutely owning and mssa&ﬁing% ]
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AND WHE REAS the above named
necessities have declared their joint intention
aforesaid lands, more fully mentioned in schedul
purchaser/s for valuable consideration thereof.

SELLERS now fo meet their legal
to absolutely sale and transfer the
e hereunder writtan, 1o any intending

AND WHEREAS the PURCHASER in quest
having accepted the representations
lands, has

of such land at such location,
made by the SELLERS in respect of the said
Proposed to purchass the said land, more fully described in
below and has offered a sum of Rs. 4,00,000/-
price. thereof, free from al

considering the same to

Schedule
(Rupees Four Lacs) only as consideration
| encumbrances, which price the SELLERS havs accepted,

be reasonable one and have agreed to sell the said lands
unto the said PURCHASER, free from all encumbrances.

NOW THIS DEED OF SAL VITNESSETH AS FOLLOWS :

That in pursuance of the said agreement between the Sellers and the Purchaser

in consideration of the payment of sum of Rs. 4,00,000/- (Rupees Four Lacs) only
paid in cash and bank cheque by the Purchaser unto the Seliers towards the full and
final payment of entire consideration price of the schedule mentiohed property on the
execution of these presents (the recsipt whereof the Seller hereby admit and
acknowledges) as total consideration price of the said lands, described in  schedule
below, the Seller doth hereby grant, convey, sell and transfer unto and to use of the
said Purchaser, ALL THAT lands more fully mentioned in schedule below,

and

together with
the nght of path, passage, liberties, privileges, easements and appurtenance

whatsoever attached and concerning to the said propeity free from any or all
encumbrances TO HAVE AND TO HOLD the lands hereby granted, conveyed and
transferred unto and to the use of the said PURCHASER absolutely and forever having
all transferable rights therein such as sale, gift, lease, mortgage, exchange or otherwise
AND THAT the said SELLERS for themselves and their heirs and successors doth
hereby declares and covenants with the said PURCHAS Rgfatthe SELLERS have

good title, full power and absolute right to sell s¥id property and
further declare that they are absolute seized ar Dpssess Wﬁ" and
§ ) Ny ,,\‘i‘«. ®) ) )
= A N c;%""tdnpfﬁ
b Q

-
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sufficiently entitled to the said property and that the SELLERS have not in any way
encumbered the said Property intended to be conveyed by this Daed of Sale AND THAT |
the said PURCHASER including all her legal heirs and successors shall and may at all
times peacefully/ quietly hold, possess, use and enjoy the said property as lawful and
rightful owner thereof without any interruptions, obstructions, claim and/or demand
whatsoever from or by the SELLERS or any person/persons lawfully/equitably claiming
under or in trust of her AND THAT the said SELLERS shall and will for all times to come
at the cost and request of the PURCHASER do or execute or cause to be done or
executed all such acts, deeds and/or things or more perfectly assuring the title of the
PURCHASER relating to the said property AND THAT the SELLERS doth hereby further
declares and covenants with the said PURCHASER that if it transpires that the schedula
mentioned property is not free from all encumbrances and/or the SELLERS have no valid
perfect and marketable title to the said property as hereinbefore stated by the SELLERS
in that event the SELLERS including all their legal heirs and successors will be bound to
pay back the entire consideration money with legal interests to the PURCHASER and
shall also be liable to make good and indemnify all losses and damages which the
PURCHASER may suffer due to any defect in the title of the SELLERS in respect of the
said property hereby sold to the PURCHASER.

Be it further stated that the Purchaser all his legal heirs, SuCCESSOrs, assigns and
legal representatives shall enjoy the land mentioned in the schedule below
from generation to generation with all right, title, interest of the SELLERS, including
all sorts of transferring right by way of sale, gift, mortgage, lease or otherwise and
are at liberty to mutate his name towards the oanmyéd property and 1o pay rents and
cesses to the authority or authorities in the name of the Purchaser from this day of
sale to the landlord, the Government of West Bengal through the B. L. & L. R. O., Andal °
and all consents and approvals are hereby accorded by the SELLERS by this Deed.




In the uiatn‘ct of Paschim Bardhaman, Additional District Sub Registry Office
Raniganj, within MOUZA BABUISOLE, " J. L. No. 46, Police Station Andal, under
Madanpur Gram Panchayat, ALL THA? piece and parcel of lands, measanng in
total an area of 70 (5EVEMTY) dggjmsfs . Plot & 61 under
L. R. Khatian Nos. 563, 703 and 665 tegether with all rights, easements, drains,
paths and passages &ic.. aﬁached or appu:tenant thereto.

The aforesaid lands hereby sold comprised in single plot number and three
khatian numbers s is more fully mentioned below with the area contained in each of the
khatian number and its class and propose use of the said lands :-

Plot No. Khatian No.  Class. Proposed Use Area Sold

761 <« 563 Danga - Danga 20 decimals

781 703 Danga Danga 20 decimals
r ~ - s

761 665 Danga Danga 30 decimals

Proportionate rent ‘is payable to the State of West Bengal through the
B.L &L.R. O., Andal, District Paschim Bardhaman.

Contd.p/7..
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IN THE WITNESS WHEREQOF the SELLERS do hereby sign and executes this
Deed of Sale after fully understanding the contents thereof in presence of the following
witnesses, on this the 61l day of JUNE 2022 (TWO THOUSAND TWENTY TWO).

WITNESSES -

s p) Ardal N
Efa " ﬂ/a-.}h 1&93{» ua_yu
,‘5(.}& &7; L/ BIGNATURE OF THE SELLER Nos. 1 &2
54 MMMMM g}m o, M omelad |
Adr 'Eﬂbulﬂi.i (:QJ,,M,j '
P~ Andy
Plw - 1110 24

(=0 p‘; «Q«L\«a i G-L“h‘})'

SIGNATURE OF THE CONSTITUTED
ATTORNEYS OF THE SELLER No. 3
ASHIM KUMAR HAZRA
Orafted & Printed in my Office :-
e ﬁ»‘:f_w»“'fﬂ%?’w{"
Advocate, Asansal Court
LBy =T
NB ;. This dead consists of 1 {ONE) No. stamp paper &
7 sheels of A - 4 size paper including the finger
impressicn and pholograph pasted sheat.
One A 4 paper shests containing finger impeession

of both the hands along with the colour photographs
of the SELLERS and the PURCHASER.
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) Govt. of West Bengal -\2_
Directorate of Registration & Stamp Revenue
GRIPS eChallan '

GRN Details
" ki Payment Mode: Onhine Pavinent

GRN Date: 06062022 15:51:09 Bank/Gatewsy: Buank of Maharastra
BRN: 0230606202259746 BRN Date: 06/46:2022 15:53:58
Paynient Status: Successful ' Payvment Ref. No:  2001673641:3/2022

[hgry Nod* ey ¥oar|

Depositor's Name: BARUN MONDAL

Address: ASANSOL

Mobile: C B633123190

Depuositor Status: Buver/ Clamants

Query No: 2001673641 ;
Applicant’s Name: Mr DEB KUMAR MUKHERJLE
Identification No: 2001673641/3/2022

Remarks: Sale, Sale Document
PaymentDetalls.

Amount (7).

i 2001673641 52022 (2 0505402 Y6l
2 20016T306413/2022 l"’nmc:gfy Reprstration- Repstration Fees B AL JO R -1 6 LR

e, : Total 43828
INWORDS:  FORTY THREE THOUSAND EIGHT HUNDRED TWENTY FIVE ONLY,
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m;ajbr Information of the Deed

. Query No / Year

Date of Registration  |06/06/2022

k zamwzwe?sswzczz

Office where deed is registerad

Query Date

04/06/2022 10:25:19 PM

0.5.R. Paschim Bardhaman, District P‘aschfs;z
Bardhaman

Applicant Name, Address

| DEB KUMAR MUKHERJEE ,

& Other Details ASANSOL COURT.Thana - Asansal, District - Paschim Bardhaman, WEST BENGAL, PIN.
- 713304, Mobile No. : 9647383941, Slalus Advocate

‘Transaction

Additional Transaction

[0101] Sale, Sale Document

[4308] Other than Immovable Property,
Agraement [No of Agreement @ 1]

Set Forth value

Market Value

Rs. 400,000/

Rs. 12,20,209/-

Stampduty Paid(SD)

Registration Fee Paid

Rs. 36,616~ (Arlicte:23)

Rs. 12,241/~ [Articie A{1), E, M{b}. H}

Remarks

Land Details :

District: Paschim Bardhaman, P8 Andal, E-ram Panchayst: MADANPUR, Mouza: Babuisoln, JI No: 46, Pin Code .

713321 oy
Sch|  ‘Piot Khatian Land Use Aren of Land sai?qr’th i Market Other Details
No | Number | Number [Proposed ROR Value (InRs.) Value (InRe)i - ;
L1 LR-761 (RS LR-583 Danga Danga 1.00,000/- 348,631/ Widlh of Approach
761y Road: 1 Ft,
L2 LR-781 (RS LR-703 Danga Danga 1,060,000/~ 348,631 Wedth of Approach
iy Road: 1 Ft. /
L3 LR-781 (RS LR-B65 Dangs Canga 2.00.000/- 5,22.947)- Widlh of Approach
- Road: 1 FL,
TOTAL ; 4,00,000 ¢ 12.20,209 /-
Grand Total ~ 4,00,000 /- 12,2¢,20¢4-

10/06/2022 Query No:-23012001673541 / 2022 Desd No | - 230101893 / 2022 Document i Glgitally signed.

Cnme 18 nf D4




seller Details :

gi Name Address, Photg Fmgm' print and Signature

" Name Phaot:
Mr Ranjan Kumar Burnwal .
: Son of Late Iswar Lal

- Burnwal

Executed by: Self, Gate of
Execution: 06/08/2022

» Admitted by: Self, Date of
Admission: Q6/0B/2022 Place
: Office

%

_FingerPrint |

o

PRI mngﬁ [ S i ]
Kajora More, Block/Sector: Burnpur, City:- Asansol, P.O;- Kajora Gram, P.5:-Andal, District:-
Paschim Bardhaman, West Bengal, India, PIN:- 713338 Sex: Male, By Caste: Mindu, Occupation:
Business, Citizen of: India, PAN No.:: Aexxxxxx7m,Aadhaar No Not Provided by UIDAL, Status
‘Individual, Executed by: Self, Date of Execution: 06/06/2022

, Admitted by Se If, Date of Admission: Démﬁfzmz Piace Cffice

3 Name | Photo

#r Rajib Mondal

S5on of Late Sunil Kumar
Mondal

Executed by: Self, Date of
Execution: 06/06/2022

, Bdrmitted by: Self, Date of
& Admission: 06/08/2022 ,Place
o Office

‘ PRIOBHIDTT

2 ]
Kajora More, City:- Not Specified, P.O:- Kajora More, P.S:-Andal, District:- -Paschim Bardhaman,
West Bengal, Ind:a, PIN:- 713338 Sex: Male, By Caste: Hindu, Occupation: Business, Citizen of:
India, PAN No.:: Aixxxxxx8g,Aadhaar No Not Provided by UIDAI, Status :Individual, Executed by:
Self, Date of Ex&'_‘uttcﬂ 06/06/2022 :

, Admitted by: Self, Date of Admission: 06/06/2027 Place : Office

3 Wir Ashim Kumar Hazra

Son of Late Ram Raghat Hazra Kajora Gram, Cily:- Not Specified, P.O:- Kajora Gram, P .8:-Andal, District:-
Paschim Barghaman, West Bengal, India, PIN.- 713338 Sex: Male. By Casle; Hindu, Occupation: Business,
Citizen of India, PAN No.: AsoouxxOk, Aadhasr No Not Provided by UiDﬁsl Status Individual, Executed by,
Attarnay, Executed by: Altorney

Buyer Details : 3
81 | Name,Address Photo Finger print and Stgﬂaww
No . L

1 |Mr Birbal Sahani

& Son of Mr Babuilal Sahani Tamia Basti.durgapur Alioy Swei Project, City.- Durgapur, P.O:- Dugapur, P.S:-
Durgapur. District-Paschim Bardhaman, West Bangal. India, PIN:- 713208 Sex: Male, By Caste: Hindu,

Ocgupation: Business, Citizen of: India, PAN No..: Clxxxxxx9b_Aadhaar No Not Prlestus

Indwidual, Status : Not Executed ‘ R“ ——

01

HIDE/2022 Cuery No-2301200167364 1 { 2022 Doeed No °| - 230101893 7 2022, Document is digitally signed. "

Bone 16 ~f 94




/ Attorney Details : A r

T niinc o T |

o A ress.Photo,Finger print and Signature ey

K Name : : o
Mr Barun Mondal 28| Finger Print - Sigeatue. .

(Presentant )

Son of Mr Basudeh Morndat
; Date of Execytion -
‘ %165{2(122. « Admitted by:

Sell, Uate of Admission:
OB/06/2022, Place of 3
Adrrussion of Execution: Office

i ;;f}x'v. MW’L{

g,

ot

i Jun & 2032 %360

Plashhon Eaktamagar, City:- Not Specified, P.Or- Baklarnagar, P.S:-Andal, Disiricl -Paschim
Ea;dhamgn.‘ Wast Bengal, India, PIN:- 713321, Sex: Male. By Caste: Hindu, Occupation: Business,
Citizen of. India, , PAN No.:: CXxxxxxx3R,Aadhaar No Not Provided by UIDAI Status : Attorney,
Allarney of - Mr Ashim Kumar Mazra

21/ Hame Photo = FingerPrint
Mr Gopi Ranjan Ghanty
Son of Mr Joy Ram Ghanty
Date of Execution -
O6/06/2022, , Admitted by
Self, Date of Admission:
06/06/2022, Place of
Admisswan of Execution: Office

; (L\'I DRDE T
AR E

s

dun & IU2T % SRR L L]
SEOETOLE

Plashbon baktarnagar, Cily- Not Specified, P.O- Baklarnagar, P.5:.-Andal, District-Paschim
Bardhaman, West Bengal, India, PIN:- 713321, Sex: Male, By Caste: Hindu, Gccupalion: Business,
Citizen of: India, . PAN No.:: AMxxxxxx1C.Aadhaar No Not Provided by UIDAI Status : Atlorney,
Altorney of © Mr Ashim Kumar Hazra

-

identifier Details ;

Name Photo Finger Friﬁ”gﬂwmlgfgﬁawm'

Mr CHAND] CHARAN ;

MUKHOPADHYAY S ,, =
Bonof Late MADHUBUDAN = . vi«l-g,ds;‘i?f 3
MUKHOPADHYAY i

RAMPRASADPUR ANDAL, City -
Agansol, PO~ ANDAL, P S hndal,
Dustrct Paschim Bardhaman, Wes!

Bengal, India. PIN- 713321 J W :
O6/06/2022 0B106/2022 06i06/2022

Identifier Of Mr Ranjan Kumar Burnwal, Mr Rajib Mondal, Mr Barun Mondal, Mr Gopi Ranjan Ghanty

10062022 Query No:-23012001673641 1 2022 Deed No 1 - 230101803 / 2022, Documerdt 15 dagitally sigred,

Pana MW of 24



‘Transfer of property for L1

"§tNa| From | To. with area (Name-Area)
r Wr Ranjan Kumar Mr Birbal Szhani-10 Deg
\ Burnwal
;;2 Mr Rajitb Mondal Mr Birba Sabani-10 Dec
Transfer of property for L2 e
SI.No| From To. with area (Name-Area)
1 Wr Ranan Kumar Mr Birbal Bahani-10 Dec
Burswal
2 BAr Rapt Mondat Wr Birbal Sahand-10 Dec
Transfer of property for L3 ' : : e
Si.No From To. with area (Name-Area)
1 Mr Ashim Kumar Hazra = Mr Birbal Saham-30 Dec

Land Details as per Land Record e
District: Paschim Bardhaman.. P.S:- Andal, Gram Panchayat. MADANPUR, Mouza: Babuisole, Ji No: 48, Pin Code .

713321
§ch Plot & Khatian Details Of Land Owner nama in English
Ko Humbaor : . . aaﬁgﬁ#cmd by &Qﬁjﬁﬂﬂi
L1 LR Plot No- 7{5{?{@ Khatian Owner 3l WEmEY TIHva, Qellar is ‘ﬂﬂl the recardad Ownar gs
Mec- 563 Gurdian AT . Address ¥rmrg1  Per Applicant.
., Classificalion 517,
Area:) 20000000 Acre,
L2 LR Pigl Mo - 761, LR Khatian Ownee A TIEAL, Gurdian BTN Seller is not the recorded Owner 35
No - 703 . Address:FTETE! | per Rpphcant
Classification ST,
Area), 20000000 Acre,
13 LR Piot Mo:- 781, LR Khatian Crwner BRanm T8, Haller is not the recorded Owner as
No:- 665 Gurdian-aTHam , Address wrwTst |Per Applicant.
. Classification GT#,
(Area:0. 30000000 Acre,

107062022 Query Nox-23012001673641 7 2022 Dued No 1 - 230101893 2022, Document is digitalty signea
Parms 21 oF 24




e

payment of Stamp Duty - e
gerufied thal raquired Stamp Duty payable 1 ‘m et e Be 36 G164 and S e g eeated s 5 Rs 5.0000
;;} anline = Re 11 8160 payable for this document is Rs. 36,616/ and Stamp Duty paid by Stamp Rs 2.

ﬁgszr&gﬁnm of Stamp
1 Stamp Type. Court Fees, Amount: Rs.10/-
2 Stamp Type Impressed. Serial no 769, Amount Rs.5,000-. Date of Purchase: 06/06/2022. Vender name: Joy

Prakash Shaw |
Descriplion of Online Paymerit using Government Receipt Portal Syster (GRIPS). Finance Department, Govi. of W8

Onfine on 06/06/2022 3 53PM with Govi. Re! No' 192022230043734891 on 06-06-2022. Amount Rs. 31,616/, Bank:
Bank ol Maharasira { MAHBOOGD455), Rel. No, 0230606202259746 on 06-06-2022, Head of Account 0630-02-103-003

-

e
L x?w; ST R

Subodh Kumar Majumdar
DISTRICT SUB-REGISTRAR
OFFICE OF THE D.5.R. Paschim Bardhaman

paschim Bardhaman, West Bengal

10/06/2022 Query No:-23012001673647 1 2022 Deed No |- 230101893 / 2002, Document & e Tpen—
Pama 73 nf 74
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é;gisiered in Book - |
volume number 2301-2022, Page from 40368 to 40391

being No 230101893 for the year 2022.

-ertificate of Registration under section 60 and Rule 69.

Digitally signed by SUBODH KUMAR

MAJUMDER
Date: 2022.06.10.15:07:24 +05:30

Reason; Digilal Signing of Deed.

o \
"‘“{:ﬁ{ Ly l?ﬁt‘»s FE
_‘\ £

(Subodh Kumar Majumdar) 2022/06/10:03:07:24 PM

DISTRICT SUB-REGISTRAR
OFFICE OF THE D.S.R. Paschim Bardhaman

West Bengal. o / 5

{This document is digitally signed.)

10062022 Query No-23012001673641 { 2022 Deed No 1 - 230101883 / 2022, Document s dgitally signed
Pona 94 ~f 24



FORM 11

[ See rule 58(2) ]

Name Of District :PASCHIM BARDHAMAN

Name Of Block : ANDAL

Name Of Gram Panchayat : MADANPUR

Trade Registration No:- 584 Trade Registration Date:-25-Mar-2022
Trade Registration Certificate issue No:- 1 Issue Date:-25-Mar-2022

Trade Registration Certificate issued for the period of: 202 1-2022,2022-2023,2023-2024
To BIRBAL SAHANI -
* (Name of Prop/partner/Director)

Full Address :

VILLAGE - CHITADANGA PARA - CHITADANGA
POLICE STATION - ANDAL : POST OFFICE - BAKTARNAGAR
MOUZA - 46 DAG - 760 \
PIN NO - 713321

Gram Sansad/ Part No, XI

Description of Trade :CRUSHER MILL
Gram panchayat acknowledges a sum of Rs. 1500 (Rupees One Thousand Five Hundred Only)
From SAHANI METALIC ENTERPRISE

‘(Nameosz‘aﬂe}

Grant of this certificate shall not absolve the applicant from the requirement of procuring all the
slatutory clearances to be obtained from the appropriate authority before actual commencement of
the trade. If any violation/default is noted later is, the certificate shall be liable to be cancelled and
the trade/business shall be closed down with immediate effect.

This Certificate Is Electronically Generated

N.B.: Gram Panchayat his every right to cancal or reveke or not allowing renewal of registration a1 any time

Rel. Application Docket No. NOCITB0528479N
httns.iwhnrd nov ind
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OFFICE OF THE PRADHAN

MADANPUR GRAM PANCHAYAT
* (ANDAL PANCHAYAT SAMITY)
VILL- PUBRA, P.O- MADANPUR, PIN-713321

REF: - 486/MGP/2023 DATE-04.052023

NO OBJECTION CERTIFICATE

This Gram Panchayet Authority has no objection if BIRBAL SAHANI S/o
Babulal Sahani, Mouza - Babuisole, Plot No- (LR) 761 Khatian No (LLR) 1473
(Total area 0.70 acre) P.S- Andal, Dist.-Paschim Bardhaman (West Bengal) carry
on Business of ‘CRUSHER MILL’ in the Name of the Style of “SAHANI
METALIC ENTERPRISE™ in Chitadanga,P.O Baktarnagar,P.S.Andal  under
- Madanpur Gram Panchayat.

This Certificate is being issued on condition that all the existing Govt. orders and
rules will be compliance Failed which this N.O.C will be treated as cancel.

e ;""lm g
Prodhan® 4 103 [ety
Madanpur Gram Panchayat
Pradhan
Madanpur Gram Panchayet

Date of issue: -04/05/2023
Valid upto: 30/04/2024
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A amculars oif;the» F{grsﬁnljirﬁpibygp } ,

a) E: ﬁ.ﬁﬁjem Cér%;kﬁtafeﬁ&_ - _ ‘ o §36333395
{ Bfegfé:traii?rll C‘erhﬁcate N , . v E\«A .

N ;éc011le,frax férliiallégt Accomu:Numbef (?%N} ‘\ , |

{8 ppliéam Némﬂe;’

8967619246

BIRBALSAHANIS |@GMAIL.CO

B. Nature of Profession / Trade / Calling / Employment: .
 Serial 3 (a) of the Schedule - Dealers as defined under the West Bengal Sales Tax Act, 1994 or the ¥

‘alue Added Tax Act, 2003 or the Central Sales Tax Act, 1956, whether or not liable to pay t de
said Acts, but excluding departments of the Central or the State Governments ' :

ent Status:

v | Financial Year Amount (Rs.)

12024 - 2025 600

- 1 2023-2024 2500

2500

2500 - - Q

[ THE APPLICANT IS AN ENROLLED PERSON AND HAS PAID TAX.
| UP-TO-DATE.THIS CERTIFICATE IS VALID TILL - 31/07/2025
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BEFORE THE HON’BLE
NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH,
KOLKATA

ORIGINAL APPLICATION NO. 179/2024/EZ

In The Matter of:
Altaf Ansari

... Applicant
Versus
State of West Bengal & Ors.

.. Respondents

COUNTER AFFIDAVIT ON
BEHALF OF THE RESPONDENT
NUMBER 08, M/S SAHANI
METALLIC ENTERPRISE.

Filed by

- KRISHNENDU BERA
Advocate
For Respondent Number 6
Email: krishnendubera87@gmail.com
(M): 9804470595



